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MR. DEPUTY SPEAKER : | will ask the
Ministeralso.

Atthis state Shri SurajMandaland some
otherhon. Members went back to their seats.

(Interruptions)
[Translation]

SHRINITISH KUMAR: Just now the Min-
ister of state laid the papers on the Table on
behalf of the hon.Minister. Did she have the
authorisation. '

[Engiish]

MR. DEPUTY SPEAKER: | will give a
ruling about this

(Interruptions)

13.09hrs.

STATEMENTBY MINISTER

Telecom Tariff

THEMINISTEROF STATE OF THEMIN-
ISTRY OF COMMUNICATIONS (SHRISUKH
RAM):

Mr. Deputy Speaker, Sir, Hon.Members
are aware that my Department perforce hadto
revise the Telecomtariff with effect from IstMay,
1993.

SHRI RAMNAIK (Bombay North) : Sir, |
wantto raise apoint of orderabout his statement.
(Interruptions)

MR.DEPUTY SPEAKER: Mr. Ram Naik,
letthere bethe statement.

(Interruptions)

MR. DEPUTY SPEAKER: What state-
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mentare youmaking? Areyou aware ofit? Have
you receivedacopy of it?

(Interruptions)

SHRI RAM NAIK: He is making astate-
ment regarding Telecom Tariff. (Interruptions)
Onthis particularissue, he has made a state-
mentsome 15daysback. (Interruptions)

SHRI MANORANJAN BHAKTA
(Andaman& Nicober Islands): He has notmade
any statement. (Interruptions)

SHRIRAMNAIK: Sir, itis obligatoryforthe
Ministertogetanotificationissuedandtolaythat
notification onthe Table of the House sothatwe
can give some amendments- modifications- to
that notification. The Minister made a state-
ment. butsofar, he has not giventhe notification.
Ifhe is doing it againby making some statement
regardingtariff whichhe has already announced,
the House must have an opportunity to know
about it. One day he will come and make a
statement; the nextday he willcome andmake
another statement. This is taking the House
very lightly. | wanttoknowwhy he hasnotissued
notification so far and unless that is down he
cannot make the Statement.

SHRIP.C. THOMAS (Muvattupuzha): Sir,
heis goingtoreduce the tariff rates. Members
should first listen to him.

SHRIRAMNAIK: How doyou knowthathe
is goingto reduce the tariff rates? Sir, itappears
that the information has been leaked by the
minister before hand. ltis highly objectionable.
Pleasedo nottake the House solightly.

MR.DEPUTY SPEAKER: Let us runthe
House accordingtothe rules.

v

SHRI RAMNAIK: First the Ministershould
tellus why he has notissued notification. (/nter-
ruptions)

MR. DEPUTY SPEAKER: Mr. Naik, you
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have made your point absolutely clear.

SHRI RAM NAIK: Sir the tariff rates were
announced. On 31stMarch, when the people
went with Demand Draft atthe old rates, those
Demand Drafts were not accepted by the Tele-
pl'nqna Department. Now, hejs doing something

MR.DEPUTY SPEAKER: Youhaveraised
your point of order.

" SHRI RAMESH CHENNITHALA
(Kottayam): Sir, two weeks agotariff rates were
announced. Not only the Members of Parlia-
ment but different organisations also made rep-
resentations. The Ministerin his wisdom has
cannotout with a suomotustatement. Wehave
tofirstlistentothe Statementand afterthatifany
comment is to be made we can write to the

Speaker.

THEMINISTEROF STATE OF THE MIN-
ISTRY OF COMMUNICATIONS

SHRISUKH RAM: Sir, itis very strange.
Some users are getting some relief and my

friend sitting on the opposite sideis not even

reparedto hearthat.

SHRIRAMNAIK: No, |am notobjectingto
that. |am objectingtothe way youarebehaving
inthe House. (Interruptions)

SHRINITISHKUMAR (Barh) :Sir, whatis
yourruling?

MR.DEPUTY SPEAKER: Scfar a5 the
paperstobelaid by ShrimatiMargaret Alva are
concemed, Itis deemedthatthe papersarenot
placedonthe Table of the House.

THEMINISTEROF STATEINTHEMIN-
ISTRY OF SCIENCE AND TECHNOLOGY
(DEPARTMENT OF ELECTRONICS AND
DEPARTMENTOF OCEANDEVELOPMENT
AND THEMINISTER OF STATE IN THE MIN-
ISTRY OF PARLIAMENTARY AFFAIRS (SHRI

VAISAKHA 15,1915 (SAKA)
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RANGARAJAN KUMARAMANGALAM): Sir,
if he has any problem, | can relay the papers.

[Translation)

SHRI NITISH KUMAR: What about the
point of order raised by the hon.Member. No
notlfication has beenissued. The Govemment
is staringthatit is providing relieftothe people
butifthetariffrates have not beenincreased how
can it say that relief has been provided. The
Govemment should nottake this matter lightly.
Relief will be provided when a notification is
issued. The Telephone Departmentis not re-
ceivingdraftormoney. The notification has not
beenissuedsofar. Rulingshouldbe givenon
this and the mattershould madeclear.

[English)

SHRI RAMESH CHENNITHALA : It is
highly unfair. Letthe Ministermake a statement.
(Interruptions) ’

MR. DEPUTY SPEAKER: So far as the
point raised by ShriRamNaik is concerned, |
reserve my ruling.

SHRI RANGARAJAN KUMARA-
MANGALAM: Mr. Deputy Speaker, Sir, with
due respect, you have the rightto give whatever
rulingyouwish or reserve you ruling butthe point
thatis important is atthe moment from the List
of Business you have calledthe hon. Mirster of
Communicaticns to make a Statergent. Even
beicre the Minister stands up tomake the State-
estuadous arsions of thoughts and views
havebeeneyprassed.

None of them have said, underwhichrule
he canbe stopped from making a statement.
Youmay haveyour views, right orwrgng, where
youmay say that what he is doing i notcorrect
in the sense etc,etc. All these things do not
matter here. The progedureisthat, ifthe hon.
Member have a specific reasonundertherule
where they can say the Minister should be
prohibitedfrom/making a statement, let them
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[Sh. Rangarajan Kumaramangalam)

say so. With precedents, if they have the
authority, letthem say so. Otherwise, the Min-
ister should be first permitted to make a state-
ment because he was called to make a state-
ment. Thereafter, you know , Sir that in Lok
Sabha, normally, astatementis discussed. You
candoitunderrule 193elc., etc. Wecanhave
afull-fledged discussion whereupon, allthese
views canbe voiced. Nobody's viewis goingto
beshutout. Butthismethod of givinginformation
and voicing your views and criticising on a
groundof pointof order, | believe should stop.

SHRI RAM NAIK: Since my name has
‘beentaker. ...

SHRI RANGARAJAN
KUMARAMANGALAM: Inevertookanyname.
That mustbewithdrawn. | amsorry.

SHRIRAMNAIK: Youhave reserved your
ruling inyour wisdom, | have nothingto say about
it :

SHRI RANGARAJAN
KUMARAMANGALAM Mr Deputy-Speaker,

"Sir,lamsorry. |think the hon. Membershould
know thattaking a name has a meaning. The
wards “takinganame™has ameaning. Inaver
took the name of any hon. Member. He cannot
saythat.

SHRI RAMNAIK : Sir, he referredto me.

SHR!I RANGARAJAN KUMARA-
MANGALAM : How? Where did | refer? | did not
refer.

SHRI RAM NAIK : Sir | raised a point of
order. Yougave aruling. Instead of respecting

your ruling...

SHRI RANGARAJAN KUMARA-
MANGALAM: I have notreferredto yourname.

(Interruptions)

MAY 5, 1993

Statement by Minister agg
[Transiation}

SHRINITISHKUMAR: Mr. Deputy Speaker
Sir, you have reserved your ruling on the point
of order raised by ShriRam Naik. Laterwhen
spoke again, underwhich rulewas the point of
order raised. Naturally his name has been
referredto.

[English]

iMR. DEPUTY-SPEAKER : Thatis what
heissaying. He has notreferred toyour name.

SHRi RAM NAIK : My point is that the
Minister was not present inthe House. If he
would have been presentinthe House, he would
have understood howthe House is beingtaken
lightly. Sir, you have calked the names of the
Ministers. None got up to lay the Statement.
Whenwe enquired, whetherthereis an authonty
withyou, Sir, youwere also aware whatwas the
positionatthattime. None ot the Ministers got
up. Thatis why we are worried that they are
takingthe House very lightly. thatis why ! have
raisedthisissue. | honouryourruling. You have
reserved your ruling and later you will give your
ruling. viz. whenever you find time. Let the
Ministermake the statement. Butletthemnot
take the Houselightly.

SHRISUKH RAM: Sir, the Houseis never
taken lightly by any Minister. Butsometimes,
there is somuch noise Sir, thatitis not possible
to make out anything. No Minister has any
intention to show any disrespect tothe House. |
may make it clear that the Notification has
alreadybeenpublished. Now, itisbeingprinted
andwillbe laid onthe Table of the House. So,
itis not correct to say that notification has not
been issued. This is also there in the List of
Business. My name was called, butthere was
so muchnoise, | could not hearit.

SHRI RAM NAIK : It was not laid on the
Table ofthe House.

SHRISUKH RAM: What| sayisthatithas
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alreadybeen published andthis is being printed.
Itwillbe placed onthe Table of the House.

Subsequently, | have received numerous
suggestions both from hon.Members as wellas
the general public, asking me to provide reliefin
the revised tariffs. After considering all the
issues andin deference to the sentiments ex-

‘- pressed, | am glad to inform the House that |
propose torestore the free call limitto 150 calls
inabimonthly periodin respect of all Exchange
systems. | also proposeto give an additional
benefitto roughly 55 percent of allsubscribers
by introducinganew slab of 151 to 500 calls in
abi-monthly period ata reduced callcharge of
Rs. 0.80insteadof Rs. 1.00 percallunit. These
concessions will benefit all the subscribers of
the Measured rate Exchange Systems ingen-
eraland particularty the low calling subscribers.
| am sure that these new concessions which

have been arrived at after great deliberations '

and discussions will be welcomedby one and
all. These proposals will entail a reduction of
about Rs. 100crores inthe anticipated additional
revenueduring 1993-94.

Inorder to comply with legal and adminis-
trative requirements, | propose to give effectto
the above concessions from 15th may, 1993.
Thechargestorthe period betweenthe date 1-
5-93, whénthe revisedtariffcame into effectand
14-5-93, in respect of these concessions willbe
given as a special rebate to the subscribers to
be adjustedinthe bills.

The Indian Telegraph Rules, 1951, willbe
suitable amendedto bringinto force the above
changes under the authority vestedin the Cen-
tral Govemmentunder Section 7 of the Indian
Telegraphs Act, 1885. The relevantNotification
inthe Official Gazette willbe placed onthe Table
of the House in due course. (Interruptions)

[Translation)

SHRINITISH KUMAR : Whatis thisthey
first increasealittle and later decrease it
(interruptions)

VAISAKHA 15, 1915 (SAKA)
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|English]

SHRIRAMNAIK (Bombay North) : Out of
Rs. 740, Rs. 100 crore have been reduced. The
important pointis that this House mustgetan
opportunity to discuss it. Our Session will be
over by the 14th of this month. So, intoday's
Business Advisory Committee meeting, they
shouldfix time for its discussion.

MR. DEPUTY SPEAKER: Itis meeting
today. It can decide aboutit.

{infem.pﬁoﬁ )

MR. DEPUTY SPEAKER : Regarding
paperstobelaidonthe Table, there was some
confusion and that paper was not acceptedby
me.

THEMINISTEROF STATE IN THEMIN-
ISTRY OF SCIENCE AND TECHNOLOGY
(DEPARTMENT OF ELECTRONICS AND
DEPARTMENT OF OCEAN
DEVELOPMENT)AND THE MINISTER OF
STATEINTHEMINISTRY OF PARLIAMEN-
TARY AFFAIRS (SHRI RANGARNAN
KUMARAMANGALAM) : I must, atthe outset,
apologise for not being able to present at a

-particular point of time. | had assured my col-

league. (interruptions)

[ Transiation)

SHRINITHISH KUMAR : (Barih) : He is
taling the House casually. He should first
apologise. Why was he not presentwhen sont
Margret Alva's name was refemedto? (inferrup-
tions)

[English}
SHRI RANGARAJAN

KUMARAMANGALAM : am sofry. Hecannot
take an allegation like this. You cannotbe ca-

. sual. Why don'tyou listento me?
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[ Translation)

SHRINITISHKUMAR: Howcan hesay that
youcan notbecasual ? where wereyouwhen
the Ren. Minister's name wascalled?

[English)

SHRI RANGARAJAN
KUMARAMANGALAM : Hewould notlistento
me.

MR.DEPUTY SPEAKER: Atthe outset,
hesaid, regretit.

SHRI RANGARAJAN KUMARA-
MANGALAM: |amsayingitwith regretandyou
are stopping. (Interruptions)

. SHRIRAMNAIK:(Bombay North):Weare
atserialno. 8 ofthe agenda and the statement
by the Minister has been completed. Now, there
is no provisionunderthe rules thatyoucango
backtotheearlierserialnos. So, these papers
which are not laid today must be laid tomorrow.
Howcan yougobackto the earlieritemsonthe
agenda? (Interruptions)

SHRI RANGARAJAN KUMARA-
MANGALAM : Atthe outset, whenyoucalied
me, | said, | wish to apologise myself, individu-
ally, because, |, as anindividual, should have
beenpresentataparticularpenodoftime; | was
notabletobe present. iwas heldupsomewhere.
Icamelittle late. My colleague had requested
meto laythe paperon the Table of the House on
his behalf. | hadtaken the responsibility to lay it
onthe Table ofthe House.

I may kindly be permitted to lay it on the
Table of the House. That is all | want to say.
(Interruptions)

MR.DEPUTY SPEAKER :Under special
circumstances, the Chair has gotarightto go
backinthe interest of the House.

ANHON.MEMBER: Inthatcase, youhave
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decloredthat you have cancelled all the rules.

MR. DEPUTY SPEAKER : It is not so.
Under extraordinary circumstances, itshould
notbe taken like that.

(Interruptions)

MR.DEPUTY SPEAKER:Heis ourhon.
past Deputy Speaker; he has got a right to
charge.

SHRI RANGARAJAN KUMARA-
MANGALAM : | may be permitted to lay the
paperonthe Table ofthe House atserialno.4 on
behalf of Shrimati Margaret Alva.

MR.DEPUTY SPEAKER: Yes.

13.241/2hrs.

)

PAPERSLAIDONTHETABLE

Annual Report ofthe Central Vigilance
Commission, New DelhiforistJan., 1991
to31st December, 1991 and statement for
delayinlaying these papersetc.

THEMINISTER OF STATE IN THE MIN-
ISTRY OF SCIENCE AND TECHNOLOGY
(DEPARTMENT OF ELECTRONICS AND
DEPARTMENTOF OCEAN DEVELOPMENT)
AND THEMINISTEROF STATE IN THE MIN-
ISTRYOF PARLIAMENTARY AFFAIRS (SHRI
RANGARJAN KUMARAMANGALAM) ON
BEHALF OF SHRIMATIMARGARET ALVA:
Ibegtolayonthe Table—

(1) (i)Acopyofthe AnnualReport(Hindiand
English versions) of the Central Vigi-
lance Commission, New Delhi, forthe
periodfromthe IstJanuary, 1991tothe
31stDecember, 1991.

(ii) A copy of the Memorandums (Hindi
and English versions) explaining the
reasons- for non—acceptance of



